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N UTTAR PRADESH POLLUTION CONTROL BOARD
v wer HJBIQC/Qﬁ_a/i\J@’I’ ....... aJ. /2023 fratn: N2 /02, 23
To,
The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in

Sub: In compliance of the order dated-03-02.2023 passed by Hon'ble National Green
Tribunal, New Dellhi in Original Application No. 774 of 2022 Gaurav Garg YVersus
Union of India & Ors.

Sir,

That in compliance of the order dated- 03.02.2023 passed by the Hon'ble National Green
Tribunal, New Delhi in Original Application No. 774 of 2022 Gauray Garg Versus Union of
India & Ors. In compliance of the above order the Response/Reply of the UPPCB is annexed
herewith and forwarded to you with the request that the same may be placed before the Hon'ble

Tribunal.
Yours Sincerely

Enclosure- As above . ' s .
24% = ;’
Abhishek Tripathi)
Incharge, Circle-3
Copy to: b/ L
1. Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi

for necessary action please.
2. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary

action please.
3. Regional Officer, U.P. Pollution Control Board, Meerut for information and ngcessary

action. /ﬁ"ﬁf
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Response _regarding Orviginal Application No. 774/2022, Gaurav

Garg Vs. Union of India & Others on behalf of Respondent No.-4
and 5, UPPCB, in compliance of the order dated 03.02.2022.

Vide its order dated 03.02.2023 this Hon’ble Tribunal in Original
Application No. 774/2022, Gaurav Garg Vs. Union of India & Others

has passed the following directions:

5. Learned Counsel for respondents no. 1, 4 and 5 seek time to file reply/response to
the npplication..
7. Reply/response by respondents no. 1,4 and 5 and rejoinder by the applicant be

filed within 10 days by email at judicial-ngt@gov.in preferably in the form of

scarchable PDF/OCR supported PDF and not in the form of image PDF.

8. List the matter for further consideration to 22.02.2023

That with most respectfully in pursuance to the order dated 03.02.2023

the response of the Respondent No.-4 and 5, UPPCB, is as under:

i, That the Respondent No. 8 was in operation before the guidelines

issued by MOEF&CC dated 17.04.2015 as per the office record
of UPPCB.

i, That the respondent no. 8 has upgraded the existing incinerators

to achieve the standards for retention time of 2 second of resident

time for the purpose of emitting the gases without any increase in

the capacity of the incinerators i.c. 300kg/hr.  For  this
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i,

upgradation, whether Environmenty] Clearance jg required or oy
]

lJl’I’CIJ has sought opinion from Ministry of Environment

Forest & Climate Change vide letter dateq 06.01.2021 ang the

same is gtj]| pending before the ministry, A trye copy of letter

dated 06.0] 2021 s annexed herewith a5 Annexure No. 1.

That the consolidated consent to Operate application for renewal
under the Water (Prevention and Control of pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 moved
by Respondent No. 8 i.e Mys Synergy Waste Management pyt.
Ltd., dated 01.10.2022 was rejected by UPPCB vide its letter
bearing ref no. 166365/UPPCBfMeerut/2022 dated 25.12.2022. A

copy of the letter dated 25.12.2022 is being annexed herewith as

Annexure No.-2 to this response.

That after issuing show cause notice to the respondent no. 8,
UPPCB  has imposed Environmental Compensation of Rs.
10,80,000/- vide its letter dated 15.02.2023 as per the guidelines of

CPCB. A true copy of letter dated 15.02.2023 is annexed herewith

as Annexure No. 3.

That the respondent no. 8 self closed due to nop availability of
mandatory consent. Further it js submitted that for the alternative
arrangement for collecting and treatment of the Bio Medical Waste

the project proponent is sending Bio-medical waste to Bareilly
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(M/s Envirad Medicare Pvt. Ltd.) and Barabanki (M/s Synergy

Waste Management Pvt. Ltd.) plant for disposal.

vi.  That the UPPCB has relied upon the directions passed by this

Hon’ble Tribunal after considering the matter and has duly

complied with the said directions from time to time.

The above response of the UPPCB is being forwarded for the kind

perusal and further necessary action please.

Yours’ Sincerely

=y

ot
(Bhuvan Pral\(as Yadav)
Regional Officer

Uttar Pradesh Pollution Control Board, Meerut
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ANNEXUP\E-§95

UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - Dated : 25/12/2022
166365/UPPCB/Mcerut(UPPCBRO)/CTO/both/ MEERUT/2022

Te.

M/S NEERAJ AGGRAWAL

SYNERGY WASTE MANAGEMENT PVT LTD

Subharti Dental College, NH-58, Subharti Purém, Delhi-Haridwar By Pass Road,
Meerut MEERUT, 250001

MEERUT

Sub: Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry

Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 01/10/2022 and received on
01/10/2022under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your

ation and the information submitted by you have been examined along with the facts found during

applic
ur consent application is hereby refused due to

inspection made by officers of UPPCB on 22/11/2022 . Yo

following reason.

Reasons :-
| Unit has not submitted the point wise compliance of last issued CTO Air and Water.
2 A Show Cause notice is issued to unit by the Board via letter no- H39932/C-3/BWW-

08/Sh.Ca./Meerut/2019 (U/s 5 of E.P. Act, 1986), dated-09.08.2019 and letter no- H83057/C-
3/Ai1/356/2022, dated-14.10.2022 (U/s 31A of Air (Pollution Prevention and Control) Act, 1981), which is

ceffective now.

3. Unit has not submitted the latest Stack monitoring report from MOEFFandCC or UPPCB approved lab.
4. Unit has not submitted the latest Analysis report from MOEFFandCC or UPPCB approved lab.

5. Unit has not submitted the status of green belt development for establishment of Miyawaki Forest.
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o. Unit has not submitted the photograph of Hazardous waste display board.

7 Unit has not submitted the point wise compliance of HWA and BWA.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut.

( Authorized Signatory )
PRADEEP et siwa
SHARMA S
Chief Environmental Officer (Circle 3)

ed
PRADEEP ettt
ate: 2022.12.
SHARMA 355 s
Chief Environmental Officer (Circle 3)
( Authorized Signatory )
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